
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH; 
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Census Commissioner, 
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Ministry of Home Affairs, 
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COUNSEL FOR THE APPLICANTS: Mr. N,Rama Mohan Rao, Advocate 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, Sr. CGSC 

cORAM: 

Hon'ble Shri Justive V.Neeladri Rao, Vice Chairman 

H0n'ble Shri R.Balasubramanian, Member (Admn.) 
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHRI JUSTICE V.NEEL.ADRI RAO, VICE CHAIRMAN 

These two applicants joined service as Computors 

on adhoc basis on 28.1.1981 and 10.2.1981 respectively. 

They applied for the post of Electronic Data Processing 

operator (EDP operator) and they were selected and appointed 

on 1.4.1983 and 1.2.1983 respectively. This OA was filed 

praying for the following reliefs;- 

to declare that the applicants were also 

entitled to have the serv3ce rendered by them as Computors 

on adhoc basis with effect from 28.1.1981 and 10.2.1981 

respectively regularised and treated as regular service; and 

ii) to declare that on the above basis the applicants 

are entitled for consequential benefits such as consideration 

for seniority in the category of Operators and also consi-

deration of their cases for the purpose of promotion as 

Junior Supervisors with appropriate pay protection. 

2. 	This Tribunal by the orders dated 4.12.1990 in 

OA 108/90 and the order dated 8.8.1991 in OA 269/91 

directed the respondents to regularise the services of 

the employees who are enqaged on adhoc basis as Computors 

by the respondents. It is submitted that in pursuance of 

these directions, regularisation had been given from the 

contd.... 
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date on which the respective employees served as computors 

on:adhoc basis. It is contended for the respondents that as 

the: applicantsare noj longer in service as Computors, they 

were not given the said benefit. But we feel that it is 

not proper to make any discrimination between those who are 

still in service as compu€ors -and thoSe who are out of 

serviceasComputorswhenregularisatiOn was given from 

the date on which one joined-service as computor on adhoc 

basis.- Hence, the first relief as claimed is granted, in 

view of the orders of this Tribunal in_OAs 108/90 and 

289/91. 

The question as to whether the service rendered 

on regular or temporary basis in one category in the same 

organisation or in some other establishment or Government 

can be added to the regular service3 for which such an 

employees was selected and appointed, is a matter of policy. 

Hence, this Tribunal cannot give any direction in regard to 

the first portion of the second relief and the OA in regard 

to the first portion of the second relief is dismissed. In 

regard to the remaining portion of the second relief, the 

question of giving direction for promotion j  the Junior 

Supervisors does not arise. 

The OA is erdered accordingly. No order as to 

costs. 

(Dictated in the open Court.) 

(v.NEELADRI cu½o) 	 (R.BAlasuBIwiiNIAN) 
Vice Chairman 	 Member(A n.) 

Dated: 29th March, 1993. 
T't 2eyic. (1J/c) 
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